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BEFORE TIIE IION'BLE NATIONAL GREl~N TRIBUNAL, 

PIUNCIPAL BENCH, NEW DELIII 

I.A. NO. 425 OF 2020 

IN 

ORIGINAL APPLICATION NO. 162 OF 2019 

IN THE MATTER OF: 

ANWAR HUSSAIN ANSARI, 
VI CE PRESIDENT, JHAMUMO 

VERSUS 

ST/\TE OF JHARKHAND 

AND IN THE MATTER OF: 

GR/\SIM IND USTRI ES LIMITED 

... APPLICANT 

.. . RESPONDENT 

.. . APPLICANT 

AFFIDA vrr OF COMPLIANCE ON BEHALF 
OF THE INTERVENOR/APPLICANT 

I, Akash Mishra, S/o Late Ram Mohan Mishra, aged about 49 years, working 

for gain at Grasim Industries Limited, Chemical Division, Rehla, PO & PS -

Rehla, District Palamau- 822 I 24, Jharkhand, presently at Sonebhadra, Uttar 

Pradesh, do hereby solemnly affirm and state as under: 

I. That the Intervenor/ /\pplican1 - Grasim Industries Limited had filed 

Interlocutory /\pplication no. 425 of 2020 in Original Application no. 

162 of 2019 seeking implcadmcnt/ intervention in the present 

proceeding ("Intervention Application''). 

2. That the Intervenor/Applicant also filed Interlocutory Application no. 

426 of 2020 in Original Application no. 162 of 2019 seeking necessary 

directions from this Hon 'ble Tribunal. 
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1. That in view or prayers nrntle in tlw lnt erlne11tory /\pplirntions, the 

Applicant iss 11 cd lc11er dated 09.12.2020. rcq 11es1ing th e .lh11rkhancl 

St:11e l'oll11ti1in l 'n111rol ll nard (" .I Sl'('II") 11 0110 1ake 1111y coerc ive steps. 

incl11ding b111 1101 li111i1cd 10 1·ecovery or 1h..: alli.:ged l'.11viron111c111al 

Compe11sa1io11 , aga in st the /\pplicanl. 1ill such lime that the 

Interlocutory applications lilcd by the /\pp licanl herein arc heard by 

thi s Hon· ble Tribunal. /\ true copy or lcller dated 09 .12.2020 is annexed 

herewith and marked as Anncxnrc A-I. 

4. That despite filing or the Intervention /\pplicalion and issuance of lcller 

da ted 09 . I 2.2020, the JSPCB issued anot her letter dated I 5. 12.2020 

directing the /\pplic:1111 to deposit a sum of Rupees Forty Lakhs Twenty 

Thousand Onl y (INR 40.20,000) within I 5 clays or receipt or the sa id 

leller dated 15.12.2020. faili ng which , the .ISl'CB 1hrca1ened 10 revoke 

the Consent 10 Opera te and issue closure clircctions aga inst the 

/\ppl ieant , besides considering it as purported contempt of the 

directions of thi s Hon 'ble Tribunal. 

5. Thal since the time period to comply with the arbitrary and unjust 

direc tions of the J l'SCB was expiring on 30. 12.2020 and the 

Interlocutory /\pplica li ons could 1101 come up for heari ng, and fea ring 

1ha1 the .ISi'( 'll would take coercive ac tion as sta led in !heir said letter 

dated 15 -12-2020. the J\pplicanl was compdkd/constrai ncd to depos it 

the al leged Environmental Co mpensa tion th ro ugh Demand Draft no. 

048365 dated 24.12 .2020, which it did under protest, on without 

prejudice basis while reserving all its rights and legal remedies. A trne 

copy of' demand draft dated 24.12.2020 is annexed herewith and 

marked as Annexurc A-2. 
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6. That the /\ppl icam sub111 iucd the de 111and draft along with coveri ng 

letter dated 24. 12.2020 and explicitl y stated therein that the deposit of 

alleged Environmental Compensati on under protest should not in any 

way be construed as acceptance and/or acknowledgment of the 

contentions of the JSPCB and allegations of violation of any 

environmental norms/encroachment. That the Applicant further stated 

that the deposit 111ade ought no t to be appropriated and be kept in a 

separate interes t-hearing lixed deposit account till the disposal of the 

present Interl ocutory Application . /\ true copy of lcuer dated 

24 .12.2020 is annexed herewith and marked as Annexurc A-3 . 

7. That the above-mentioned facts and supporting documents, 

demonstrating the compliance on part of the Applicant, are submitted 

for the kind considerati on of this Hon 'ble Tribunal. 

8. That the Appli cant humbly prays before thi s Hon ' bl e Tribunal that the 

amount of Rupees Forty Lakhs Twenty Thousand Only (INR 

40 ,2 0,000) deposited by the Applicant hy way of Demand Draft dated 

24. 12 .2020, towards all eged Environmental Compensa ti on, may kindly 

be kept in an interest bearing fixed deposit account till final disposal of 

the Interlocutory Applicati on no. 425 and 426 of 2020 in Original 

Application no. 162 of 2019 filed by the Applicant herein. 

DEPONENT 
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VE RIFICATIO:\. 

b · f h t the contents of my above I. the deponent above named , ao here y ven Y t a 

b f kn wledge and belief. No part a ffidavit are true and correct to be est o my o 

of it is fal se and nothing material has been concealed therefrom. 

Verified at ~ ~ on this & ..JJ, day of January 2021 . 

DEPONENT 
~w-m i,v._.. me A ff!& 61/1, - ~ ~ .1All1- l 
by Sn ~ ~ati ~~o Q1a. -~ L~ /2- t4'l /12c:.~a._ /J "'~~·~I ttl.:~~~ht>l??~~ u (­
Nho h~ ;e.,, identified by 5n ·. ~ cd.,d-t-,,(,A.___ 
1Nllc is oersonatly known to me. Whose $1Qnatilra .-; 

IS/a,e !1ere to appaiaed, Serial No . ... rif.. -· 
'ime ;p/.f..(!J ....... Prllft! Orufhi. Soneohadra iJ P 
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1

Hari Shankar Yadav

From: Kaustubh Prakash
Sent: 09 January 2021 13:00
To: ranchijspcb@gmail.com
Subject: OA No. 162 of 2019 | Anwar Hussain Ansari, Vice President, Jhamumo v. State of 

Jharkhand | Affidavit on behalf of Intervenor/Applicant
Attachments: AFFIDAVIT OF COMPLIANCE.pdf

Dear Sir 

We are the counsels for Intervenor/Applicant – Grasim Industries Limited in the abovementioned Original Application no. 
162 of 2019 (“Original Application”). The Intervenor/Applicant had filed Interlocutory Application no. 425 of 2020 seeking 
impleadment/intervention (“Intervention Application”) in the abovementioned Original Application. 

The Intervenor/Applicant is filing the attached affidavit of compliance in the Intervention Application, the contents of 
which are self-explanatory. 

Please treat this e-mail as an advance service of the affidavit of compliance. 

For 
Khaitan & Co., LLP 
Advocates for the Intervenor/Applicant 
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